
\vBERBAS it is expedient further to amend the 
Legal l'rttctition~rs Act, 1879; It is hereby 

enacted as follows :- 
I. Tliis Act may be cdled the Legal Practitioners @art title. 

(Amendment) Act, 3908. 
2. I n  section 4 of the Logal Practitioners Act, $ ~ $ ~ e ~ ~ f  

1879, the following amendments shall be made, AGG XVZII 
namely :- of 1879. 

(a) after the words 66 this Aat " the words " or 
enrolled as a Pleader in the Uhief Court of 
the Punjab under section 8 of this Act " 
shall be inserted ; and 

( b )  after the words " no sush Vakil " the words 
o r  Pleader " shall be added. 

3. To section 7 of the said Aot the following shall ~ ~ ~ ~ ~ ~ . d ,  
be added, namely :- Act XVILI 

" Provided that, on the admission as a Pleader of of 1879. 

any person who has been previously entered as a 
Vakil or Attorney on the roll of a High Court 
established by Xoyal Charter, the Eigh Court may in 
its discretion issue t o  such person a oertif cate 
authorising him to practise permanently in the 
Courts and in the offices specified thsrcin, and a 
certificate so issued shall not roq(u.irc to be ronewed 
under this section." 
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